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Bill No. 7 of 2025

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2025
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Bill No. 7 of 2025

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2025
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Land Revenue
(Amendment) Act, 2025.

2. Amendment of section 4.—In the Himachal Pradesh Land Revenue Act, 1954
(hereinafter referred to as the “principal Act”), in section 4, for clause (9), the following shall be
substituted, namely:—

“(9) “landowner” means an owner of land, and includes a person to whom a holding has
been transferred, or an estate or sub-estate or holding has been let in farm, under this Act for
the recovery of an arrear of land revenue or of a sum recoverable as such an arrear, and
every other person not hereinbefore in this clause mentioned who is in possession of an
estate or sub-estate or any share or portion thereof, or in the enjoyment of any part of the



profits of an estate or sub-estate, except a tress passer who is not entitled to occupy the land;
but does not include a tenant or an assignee of land revenue;”.

3.

Amendment of section 49.—In section 49 of the principal Act, after sub-section

(1), the following sub-section shall be inserted, namely:—

“(1A) Notwithstanding anything contained in sub-section (1), where the State Government
is satisfied that it is necessary in the public interest to do so, it may by notification in the
Official Gazette, exempt generally, either absolutely or subject to such conditions as may be
specified therein, any land, from the whole or any part of the liability of payment of land
revenue with effect from such date as may be specified in such notification.”.

4.

Amendment of section 50.—In section 50 of the principal Act, for clause (b), the

following shall be substituted, namely: —

()

in the case of special assessment of land put to non agricultural use in an assessment
circle or part thereof,—

(i) the average net letting value of a category and class of sites; or

(i) where for any reason it is not possible to ascertain the net letting value, on the
average market value of sites as determined in the manner prescribed; or

(iii) on any other basis as may be prescribed:

Provided that when a special assessment is made under section 63, notwithstanding the
period fixed for the continuance of an assessment or the limit provided in section 51 or the
area having been declared to be an urban assessment circle, the land revenue may be
assessed as a fixed annual charge payable in a lump sum or by instalments in accordance
with the rules made under this Act.

5.

Amendment of section 51.—In section 51 of the principal Act, in clause (b), the

words “two to” shall be omitted.

6.
(a)

(b)

Amendment of section 63.—In section 63 of the principal Act,—

in sub-section (1),—

(i) in clause (b), for the words “or granted”, the sign and words
land diverted for non forest purposes” shall be substituted; and

, granted or forest

(if) in clause (g), for the words “and other similar purposes”, the sign and words
“, projects or any other purpose as may be prescribed” shall be substituted; and

after sub-section (1), the following sub-sections shall be inserted, namely:—

“(1A) For the purpose of special assessment, the Revenue Officer, may take the
assistance of any department or authority or agency, as may be notified, by the State
Government.

(1B) The Revenue Officer or any other person, duly authorised by him, may enter at
any reasonable time any place and take information for carrying out the purpose of this
chapter.”.



7. Insertion of section 63A.—After section 63 of the principal Act, the following
section shall be inserted, namely: —

“63A. Environment Cess.—(1) The State Government may levy and collect environment
cess not exceeding two percent on the land revenue assessed under section 63 at such rate
and in such manner, as may be prescribed.

(2) There shall be established a fund called “Environment Fund” to credit the cess collected
under sub-section (1).

(3) The fund shall be utilised for taking initiatives for protecting environment in the State.".

8. Insertion of section 68A.—After section 68 of the principal Act, the following section
shall be inserted, namely: —

“68A. Interest payable for delay in payment of land revenue or cess.— If any
landowner fails to pay land revenue or cess, he shall be liable to pay interest on the land
revenue due at the rate of one percent for every month or part of a month from the date on
which such payment is due till such amount is actually paid.”.

9. Insertion of section 170A.—After section 170 of the principal Act, the following
section shall be inserted, namely:—

""170A. Bar to legal proceedings.—No suit, prosecution or other legal proceedings shall lie
against any Revenue Officer or any person for anything which is done or intended to be
done in good faith in pursuance to the provisions of this Act or any rule or notification made
or orders issued there under.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Land Revenue Act, 1954, is a comprehensive legal framework
governing land revenue administration in the State. Over the years, practical challenges and
emerging needs have necessitated amendments in certain provisions to ensure effective revenue
management, improved environmental protection measures, and increased administrative
efficiency. A provision is being made to exempt specified lands from land revenue payments in the
public interest. This provision ensures flexibility for targeted exemptions for public welfare and
development. The introduction of an “Environment Cess” will create a dedicated “Environment
Fund.” This fund will be utilised for initiatives aimed at environmental protection compatible with
sustainable development goals. A provision is being inserted on impose interest for delayed
payments of land revenue or cess. This measure intends to encourage timely payments of land
revenue, etc. The proposed Bill also ensures legal protection for Revenue Officers and other
authorised individuals acting in good faith under the Act. This safeguard is crucial to empower
officials to discharge their duties without undue concern.

Thus, the proposed Bill aims at to strengthen the revenue administration, ensuring
environmental accountability and improving procedural efficiency. The amendments are in public
interest and essential for the effective implementation of land revenue laws in the State.

This Bill seeks to achieve the aforesaid objectives.



(JAGAT SINGH NEGI)
Minister-in-Charge.

SHIMLA:
The ..o, 2025

FINANCIAL MEMORANDUM
—NIL—
MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 4, 6 and 7 of the Bill seek to empower the State Government to make rules for
carrying out the purposes of this Act. The proposed delegation of power is essential and normal in
character.

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2025

A
BILL
further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

(JAGAT SINGH NEGI)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Principal Secretary (Law)

SHIMLA:
The ,2025.



